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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

 

ORIGINAL APPLICATION NO. 745/2023 

(I.A. NO.503/2024, I.A. NO.431/2024) 

 

MAMTA SHARMA             ...APPLICANT 

Versus 

GRAM PANCHAYAT ARRANA & ORS.            ...RESPONDENT 

REPLY ON BEHALF OF DISTRICT PANCHAYAT RAJ OFFICER, 

ALIGARH, UTTAR PRADESH TO THE REJOINDER FILED BY THE 

APPLICANT ALONGWITH THE SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH: 

That the answering Respondents deny each and every statement, contention, 

submission, allegation, and/or averment made by the Applicant in the Rejoinder, 

which is contrary to or inconsistent with the present reply or the records of the case. 

It is categorically stated that all such statements, submissions, or averments made by 

the Applicant that are inconsistent with what is submitted in this reply are denied in 

totality, except those which are specifically and expressly admitted hereinafter. 

Furthermore, it is submitted that any omission to deny any of the averments made 

by the Applicant should not be construed as an admission on the part of the 

answering Respondent, and no adverse inference should be drawn from such 

omissions. 
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PRELIMINARY OBJECTIONS/SUBMISSIONS 

1. That the present reply is most respectfully submitted on behalf of the District 

Panchayat Raj Officer, Aligarh, Uttar Pradesh (hereinafter referred to as the 

“Answering Respondent”) in response to the Rejoinder dated 07.12.2024 filed by 

the Applicant, and the same may be read in continuation of all pleadings, 

submissions, and documents already placed on record before this Hon’ble Tribunal. 

 

2. That at the very outset, it is submitted that the Applicant has not approached this 

Hon’ble Tribunal with clean hands and has willfully suppressed or distorted material 

facts relating to the formation of the Joint Committee, the site inspection conducted 

on 07.08.2024, and subsequent measures undertaken to address environmental 

concerns in Gram Sabha, Arrana. It is denied that there is any illegality or 

wrongdoing on part of the Answering Respondent. 

 

3. That the Applicant was duly informed about the constitution of the Joint Committee 

and the scheduled inspection vide office letter no. … dated … issued by the 

competent authority. The said inspection was carried out in the presence of officials 

from various departments, including the District Panchayat Raj office, the Regional 

Officer of the Pollution Control Board, the District Development Officer, and the 

Executive Engineer of the Rural Engineering Department, among others. Copy of 

office letter no. 2357 Dated 31.07.2024 is being filed herewith and marked as 

ANNEXURE -1. 

 

4. That the Applicant’s presence at the site on 07.08.2024 is evident from photographs 

taken during the inspection The Applicant’s residence is located merely 100–150 

meters from the pond, making it highly improbable for the Applicant to remain 

uninformed about such a crucial inspection. Hence, the assertion of lack of 
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awareness or communication is vehemently denied. Photographic evidence of the 

inspection is being filed herewith and marked as ANNEXURE -2. 

 

5. That with respect to the treatment of black and grey water in Gram Sabha, Arrana, 

the Grit Chamber, sand filtration system, and allied infrastructure have been installed 

in accordance with the guidelines under the Swachh Bharat Mission. The resultant 

treated water, eventually collecting in the pond, has been tested by the Uttar Pradesh 

Pollution Control Board (UPPCB) and found suitable under Category ‘C’, i.e., fit 

for irrigation purposes. Technical schematics and approvals for the said 

infrastructure are being filed herewith and marked as ANNEXURE -3 

 

6. That the Joint Committee’s findings and recommendations have been documented 

in its Inspection Report which were duly communicated to the Gram Pradhan and 

Gram Secretary for implementation. Contrary to the Applicant’s claims, there is no 

unbearable odor emanating from the pond, nor is the water unfit for agricultural use. 

A copy of the Joint Committee Inspection Report dated is being filed herewith and 

marked as ANNEXURE -4. 

 

7. That the UPPCB Analysis Report dated 06.11.2024 along with 09.12.2024 report of 

Uttar Pradesh Jal Nagar Nigam confirms a marked reduction in fecal coliform from 

220,000 MPN/100 ml to 2,700 MPN/100 ml, and total coliform from 280,000 

MPN/100 ml to 3,400 MPN/100 ml. The Applicant’s contention that the pond water 

must invariably meet a threshold of 1,000 MPN/100 ml for irrigation is misplaced, 

since the relevant standards for Category ‘C’ water permit the usage of such treated 

water for agricultural purposes. A copy of the UPPCB Analysis Report dated 

18.11.2024 along with 09.12.2024 report of Uttar Pradesh Jal Nagar Nigam is being 

filed herewith and marked as ANNEXURE -5 
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8. That it is necessary to highlight that the Applicant herself is residing on land recorded 

as agricultural, without undertaking conversion of land use, and allegedly employs 

discharged wastewater for a personal “mini kitchen farm,” all without requisite 

clearances. This fact undermines the Applicant’s claims of strict adherence to 

statutory requirements and casts doubt on the bona fides of her allegations.  

 

9. That it is incorrect to state that the pond caters only to 18 houses; the pond actually 

receives wastewater from a larger number of households, while other gullies and 

drains have long been connected to different drainage systems. Plans for 

comprehensive wastewater management improvements in or around 2026 have 

already been proposed, aiming to further streamline sanitation and environmental 

standards in the village. 

 

10. That the pond has been constructed with requisite permissions from various 

authorities, including an order from the Tehsildar’s office. Allegations regarding 

illegality or damage to the “pious soil of Pilli Mitti” are untenable and lack any 

credible documentary proof. The use of a diesel pump was an interim measure; the 

transition to an electric pump is underway to minimize any ecological footprint.  

 

11. That, in light of the above, the bald assertions of the Applicant regarding negligence 

or deliberate inaction on part of the Answering Respondent are wholly devoid of 

merit. All measures taken, spanning from inspection, design, construction of the 

pond, installation of wastewater treatment systems, to water quality testing—were 

directed at safeguarding public health, maintaining environmental hygiene, and 

adhering to applicable statutory frameworks. 

 

12. That, therefore, this Hon’ble Tribunal may be pleased to dismiss the allegations 

levelled by the Applicant for being unfounded, misleading, and inconsistent with the 
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recorded facts. The Answering Respondent reiterates its commitment to compliance 

with any further directions this Hon’ble Tribunal may consider fit and proper in the 

interest of environmental preservation and public welfare. 

 

13. That the Answering Respondent, being a law-abiding authority, craves leave of this 

Hon’ble Tribunal to file additional affidavits or documents if required and 

undertakes to abide by all directions that this Hon’ble Tribunal may be pleased to 

issue. 

 

  THROUGH 

 

 
Date:10.01.2024                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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